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" OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

L]

“REPORT OF THE SELECT COMMITTEE ON THE DENTISTS BILL,
=P 1048

We, the unders.igned, members of the Select Commitlee to which the Bill

: te profession of dentistry was referred, have considered the Bill and
Row the honour to submit this our Report, with the Bill as amended by

us annexed thereto. We have made certain amendments in the Bill and the .
‘important ones are as follows:—

—-~.Clause 2.—8ub-clause (b).—The expression ‘‘simple extraction’ is rather
vague. Therefore carrving out of situple extraction has been excluded from the
functions of the dental hygienist. '

Bub-clause (e).—As the word ““dentist” frequently occurred in the Bill, a
definition of ‘‘dentist’’ has been incorporated.

Bub-clause (f).—The definition of the words ‘‘medical practitioher’’ has been
amplified to cover all medical practitioners registered or entitled to be regis-

<2

-~

Sub-clause (k).—A new definition of recognized dental hygiene qualification

hes been introduced to specify the qualification to be possessed by a dental
bl&ignist. .
" .. Clause 3.—The constitution and composition of the Dental Council of India
has been changed so as to give effective representation to the Universities and
the Provincial Governments. In fairness to the dentists registered in Part B
of & Provincial Register, it has been provided that of the six members nominated
by the Central Government, two shall be dentists so registered.

Clause 6.—8ub-clause (iii) has been amplified so a8 to provide that if a
member has heen elected by the Medical Council of India or from the Medical
Faculty of a University, he shall be deemed to have vacated his seat if he
ceases to be a member thereof.

- Clause 8.—For better administration of the working of the Counecil, it has
been provided that for the first four vears from the first constitution of the
Council, the Secretarv shall be a person appointed by the Central Govern-
ment. ‘

Clause 20.—To enable the Ceniral Government to have some control in the
making of regulations by ihe Dental Council of India, it has been provided -that
‘tllz regulation shall be made with the approval of the Central Government.

“*(Hauses 25 and 28.—As in the case of the Dental Council of India, provision
has been made that for five years from the first constitution of the Provincial
Council, the President and the Registrar shall be a person to be appointed by
the Provincial Government.

__(lause 97.—As in the case of the Dental Council of India, a provision has
“been made that a member should be deemed to have vacated h's seat if he has

been elected by the Medical Council or the Council of Medical Reg'stration of

the Province if he ceases to be a member thereof.

.'_‘:GC;'lauao 33.—A proviso has been added to prevent the registration of foreigners
jmless a scheme of reciprocity has been established between India and the
_pountries or Btates concerned.

. Clause 47, 48, 49 and 51.—A provision has been made in each clause for
- ~higher punishment on subsequent convictions.
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Clauss 54.—This oclause has been redrafted on the lines of section 20 of
Medical Councils Act, 1933, so as to enable the Central Government to app
& Commission of Enquiry in the case of the Dentsl Council of India and;

Provincial Government in the case of a Provincial Council. The qualificat

of the members of the Commission have also been made more specifio.  §

The Schedule.—The Punjab University, the Punjab State Medical Facy,
Lahore and the' Board of Examiners, College of Dentistry, Karachi, have«a
transferred from Part I to Part II. In Part II, the Universities of Minneg
St. Louis and Michigan and Tufts College, Boston, have been added.

2. The Bill was pubhshed in Part V of the Gazette of India, dated the l].!l
April, 1947.

8. We think the Bill has not been so amended as to require circulation uml
Standing Order 41(5) and we recommend that it be passed as now amen

!
AMRIT KAUR.
MIHIR LAL CHATTOPADHYAYA
DESHBANDHU GUPTA
L. KRISHNASWAMI BHARATHI
V. SUBRAHMANYAM
G. DURGABAI
P. KUNHIRAMAN
H. IMAM
YASHWANT RAI
*RAM NARAYAN SINGH

New DeLnI;
The 28th January, 1948.

*Subject to 8 Minute of Dissent.
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MINUTE OF DISSENT

Legislation is generally taken to meet the general demand of the people but
this piece of legislation seems to be the result of a~conspiracy of some against
"thé others engaged in this profession of dentistry. Such things happened
generally when the British were rulers. This Bill also originated before inde-

endence was achieved. There can be no justification for the division of dentists
into. two classes—one getting preference over the other. I strongly disagree
‘with the provisions relating to this division and the enrolments of dentists in
two separate registers. If a register is to be maintained justice demands that
all dentists who have put in at least 5§ years experience should be accorded the
_pecessary recognition. For the future provision may be made to register only
,auch dentists as have received the prescribed training.

RAM NARAYAN SINGH.
o New DeLHI;
The 28th January, 1948.
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@ [As AMENDED BY THE SELECT COMMITTEE]

. _(Worda underlined or sidelined indicate the amendments suggested by the
Committee; asterisks indicate omissions.)
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. BILL
to regulate the profession of dentistry

. -M.Wmms_ it is expedient to make provision for the regulation of the profes-
gion of dentistry and for that purpose to constitute Dental Councils;

- It is hereby enacted ns follows:—
— CHAPTER I

S

INTRODUCTORY
“7 1. Short title and extent.--(7) This Act may be called the Dentists Act,

1048,
-(2) 1t oxtends to all the Provinces of India.

8. Interpretation.—In this Act, unless there is anything repugnant in the subject
or oontext,— -
" (a) *“ the Council ” means the Dental Council of India constituted -
under section 3 ; ¢

(b) “‘dental hygienist *’ means a person not being & dentist or a medical
practitioner, who scales, cleans or polishes teeth * * or gives
instruction in dental hygiene ;

(¢) * dental mechanic * means a person who makes or repairs dentures
and dental appliances ;

(d) * dentistry ” includes—

() the performance of any operation on, and the treatment of
any disease, deficiency or lesion of, human teeth or jaws,and the
performance of radiographic work in connection with human teeth or
jaws or the oral cavity; _

(#%) the giving of any anesthetic in connection with any such
operation or treatment ;

(i43) the mechanical construction or the renewal of artificial den-
tures or restorative dental appliances ;

(sv) the performance of any operation on, or the giving of any
treatment, advice or attendance to, any person preparatory to, or
“or the purpose of, or © connection with, the fitting, inserting, txing,
constructing, repairing or renewing of artificial dentures or restorative
dental appliances, and the performance of any such operation and the
giving of any such treatment, advice or attendance, as is usually per-
formed or given by dentists ;

(e) ‘‘dentist’’ means a person who practises dentistry;

(f) ‘‘medical practitioner’” means a person who holds a qualifica-
tion granted by an authority specified or notificd under section 3 o
the Indian Medical Degrees Act, 1916 (V1I of 1916), or specified in the
Schedules to the Indian Medical Council Act, 1933 (XXVII of 1933),
or who practises any system of medicine and is registered or is entitled
to be registered in any provineinl medical register by whiat ever name

called ;
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{9) *'prescribed”” means -prescribed by rules or regulations madg
under this Act; B

k) “‘Provineial C an .. . ki
( ) “‘Provincia Council” 1means a Provineial Dental Council cony

stituted under section 21, and includes & Joint Provincial Counci]
constituted in accordance with an agreement under section 22; s
(i) “register’” means a register maintained under this Act; -

sy

(j) *‘recognised dental qualification” 1eans suy qualification for

the time being included in the Schedule or recognised by the Council
under section 10; &

(k) *recognised dental hygiene qualification”’ means a qualifica-.
tion recognised by the Council under section 11; -

(D) “registered dentist”’, “‘registered dental hygienist’’ and “regis-
tered dental mecha:i<" shall mean, respeciively, a person whosc name:

is for the time being registered in a register of dentists, & register of.
dental hygienists and a register of dental mechanics. '

CHAPTER II

N R

i

. DentaL CounoiL oF INpIa
3. Oonstitution and composition of Council.—The Central Government shall,..

as soon as may be, constitute a Council consisting of the following membeu,g
namely: — '

() one registered dentist possessing & recognised dental qualifi-,

cation elected by the dentists registered in Part A of each Provineial=

register; a

‘(b) one member elected from amongst themselves by the mem-%
bers of the Medical Council of India;

(¢) heads of deutal colleges in the Provinces of India which grani"
recoguised deutal \‘{lm];ﬁcabl‘ioll, uot exceeding four in number, clected °
from smongst themsclves; -

-
@

(d) one member from each University in the Provinces of Indita
which grants a dental qualification, to be e]ectgd by the members i &
the Senate of the University, or m case the University has no Senate,
by the members of the Court, fromm amongst the members of thg‘
Medical Faculty of the University; | 3

(¢) one member to represent cach Governor’s Provinece nominated%
by each such Provincial Government who is registered either in a madig
cal register or in a dental register of the Province; .

(f) six member&nominnted by the Central Government, of wh'onf#
one shall be a regisfered dentist possessing a recognised dental qualifisd
cation and practising, or holding an appointment in an institution ford
the training of dentists, in a Chief Commissioner’s Province,_and two,
shall be dentists registered in Part B of a Provincial register. j

oorporation of Council.—The Council constituted under section 3 shall be+<#3
bodv“ c?rpo?::e by the name of the Dental Council of India, having perpetusls
suoocession and 8 common seal, with power to acquire and hold property, both movoby,
and immovable, and shall by the said name sue and be sued. s

. Mode of elections.—Eleotions under this Chapter shall be conducted in” the3
presms'bfd manner, and where any dispute arises regarding any such election, }gf
shall be referred to the Central Government whose decision shall be final,




8. Term of office and casual vacancles.—(Z) Subjeot to the provisions of this
8ection, an Slectedor-nOmmated member shall hold office for a term of five years
from the date ‘of -his"election or nomination or until his successor has been "duly
eleoted or nominated, ‘whichever is longer. " v T o

(2) An elected or nominated member may at any time resign his membership~
by writing under his hand addressed to the President, and the seat of such member
shall the_:eupon:"*  NVOOAD, =~ o T e ke it £

(3) An elected or nominated member shall be deemed to have vacated |
 seat if e is absent without excuse, sufficient in the opinion of the Councl, from
. three consecntira.ardinary.meetings of the.Council or, in the case of & member whose
..name . i. required 1o -be included .in &, Provipcial register, 4f his name is removed -
.. from such register, or il he bas been elected olause (o) of section 3, if be oceases
"“to hold hisappointment-as head of s college, or if he has been elected under
. clause, (b).or. (d) .of .section .3, . if he ceases to be.n_member of the Medical
Council of India or the Medical Faculty of the University, as the ¢ase may be. . .

(4) A casual vacancy in the Council shall be filled by fresh election or nomina-
tion, as the case may be, and the person elected or nominated to fill the vacanoy
shall hold -office only for the remainder of the term -for which the member whose
place he takss Was elécted or nominated. e

- {8) Members of the Council shall be eligible for re-election or re-nommmation.

{6) No act-done by the Council shall be called in question cn the ground merely

of the existence of any vacanoy in, or defect in the constitution of, the Councll. " -

. 7, President and Vioe-President of Oouncil.—(J) The President and Vioe-Presi- -
ﬁntofths Council shall be elected by the members thereof from among them-
) - : . e e ’www R e
" Provided that on the first constitution of the Council and until -the President ‘is
elected, & member of the Council nominated by the Central Government in this
behalf shall discharge the functions of the President: B

: [Ny L

" Provided further ' that for fivo years from the first constitution of the
Council, the President shall, if the Central Government so decides, be & person
nominated by the Contral Governmont who shall hold office at the pleasure of
the Central Government, and whero he is not slrcady a member, shall be
» momber of the Couneil in addition to tho members reforred to in section 3.

.(2) Anelected President or Vice-President shall hold office as such for a term not
exceeding five years and not extending beyond the expiry of his term as member
of the Council, but subject to his being & member of the oil, he shall be eligible
for re-ele-tion. - —--- - - . . - Lo

~ 8. Stafl, remuneration and allowances.—(1) The Council shall—
“""{a) appoint ‘& Secretary, who may also if deemed expedient, act as
Treasurer ; ‘

. .(b) appoint such other officers and servanta asthe Council deems

necessary to enable it to carry out its fudctions under this Act;
...womie(c) Tequire .and .take from the Secretary or from any other officer
. orservant -euch -security for the due performance of his duties as the
“Council considers necessary ; ~ 7 '

_ _(d) with the previous sanction of the Central Government, fix the
fees and sllowances of tho President, Vice-President and members of the
Couneil, and tho pay and allowances and other conditions of servico of
officers and scrvants of the Council.

9) Notwithstanding anything contained in clause (a) of sub-section (I),,
for the first four years from the first constitution of the Council, the Becretary
of the Council shall be a person appointed by the Central Government. who shall
hold office during the pleasure of the Central Government.
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9. The Ezecutive Committes.—(I) The Counoil shall constituto from among itA
members an Excoutive Committee and may o constituto other Committees ford
such general or special purposes as the Council considers. niecossary- for - carrying -
out its functions nnder this Act, ‘ S

(2) The Executive Committee shall consist of the President and* Vice-Pres'®”
dent ez officio, and five other members elected by the Connoil,-= - % -« 7

(3) The Prosident and Vioo-Pregident of the Counoil-shall be obairman and:

e

vice-chairman, respootively,: of~the Exeoutive Comiiittes. s """ e

(4) A member of the Executive Committes shall kiold oficé as such until the .
expiry of his term of office a8 member of the Council, but subject to his being & "
member of the Council, he shall be eligible for . re-elootion.s e wowm i <

A (62l In addition tothe powersand duties conferred and imposed on it by this-
Act, the Executive Committee shall’ exercise and discharge such powera and.
duties as may be presaribed. ~ - - T s L e

* 10, Reooguition of qualiications.—(" For the purposes of this Act the qualic:
ﬂloations“inclixded in Part I of the Schedulo sball be recognieod dental qualifigBes
tons. . . . L. o e »» ! "
 (2) Any authority in a Provinoe of Indis which grants s qmliﬁcaf,jygpﬁmi
dentistry not included in Part [ of the Sohedule'may apply t5'the Counail to, have.,
such qualification recognised, arid the Council may, after such inquiry, if any, 88 it
thinks fit, and  after oonsulting the Government of the Province in:
which - the authority making the application is--sitrated;, declsre that
such. qualifieationy.or such qualification only when granted affer & specified: date:
‘shall qbe & rovognised dental quslification, S S i Sk ¥

" {3) The qualifieations included in Port II of the Schedule shall b téoognised:
 dental qualifications but shall not entitle porsons other than British subjeots of:
~Indian domioils 46 rogistratiop * unless they haye been doolarod to be reoognised.:
dental gualificativas in accordanoe - with the 'ptpvisiqmr'i‘bﬁ“‘ﬁmﬁﬁbﬁ‘”iﬁ}:3 et
- (4) The qualifioations inoluded in Part IT of tkio Schicduls aball be recognised”
dental qualifications only for the purpose of tho registration of_Btitjsh‘suijeo ¥
of Indian domicile when the rogister is first prepared under this Act.

. (5) The Conncil may entor into negotiations witli g1y suthority in any State
or oountry outsidethe Province of India which by (k¢ law_of such.. suuo,,:
country is entrusted with the maintenance of a register of dontists, for the settling
of & scheme of reciprocity for the recognition of qualifieations; and-in pnrsuance of -
any such scheme the Counofl may declare that & qualifioation -granted by any .
authority in any State or oountry ontside Indis, or such qualification only.. whea..
granted after » apecified date, ehall be & recoguised dontal quelifioation for the
purposes of this Aot : ' et

s SR A1 BB L et - N

Provided that no declaration shall be made undor this sub-soglion. in. respect
+of sny qualification unless by thé Iaw and practioe of the Bfate or sonntry.in which
the qualifioation is granted; peractia of ~¥ ~Tudian origin Bolding dentsl quali-
fications rogistrable in (liat Siale.or councry are permitted fo onter and practise

- tho profossion of dentistry in'that Btate or country. .

11. 'Qualifications of ‘dental hyglenists,~Any authority - in-a- Provines of Indi
whioh grants a qualification for dental hygienists may apply to the Cx
~such qualification recoghised, and the Council may, after such inquiry, if any, as it
thivks fic, and after consulting the Government of the Provinee in which the autho.
rity making tho applioation is sitvated; declite tbaﬁ?“,jinxiqt_xz?:’%i“iiljﬁqqﬁqn,‘,zn_or such
;qualifioatio only when- granted " afier ‘& spécificd dale; shall be a rocognised

‘ yenta: hyglene qualification for {he purposes of this "Aet. == -
. : . E . ,‘A ‘,,
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»12. Qualifications of dental mechanics.—The Counoil may presoribe the period
and nature of an apprenticeship or training whichb shall be undergone and the other
conditions which shall be eatisfied by a person betore he is entitled to be regis tered
under this Act ae a dental mechanic.

- «=18.~Eftect of recognition.—Notwithstanding anything contained in any other

177 W

l1aw, but subject to the other provisions of this Act,—

(a) any recognised dental or dental hygiene qualification shall be
a suflicient qualification for enrolinent in the appropriate register of
any Province;

(b) no person shall after the first registers are compiled under
this Act, be entitled to be enrolled in any reg'ster as a dentist or dental

""" hygienist unless he holds a recognised dental or dental hygiene quali-
o fication or as a dental mechanic unless he has undergone training
= which satisfies the prescribed requirements referred to in section 12.

....14. Power to require information as to courses of study and training and exami.

tions.—Every authority in a Provinco of India whioh grants any recognissd dental
og_de'ntal hygicno qualification shall furnish such information as the Council may
from time te fime reqnire as to the courses of etudy and training and examinations
to be undoergone in order {o obtain such qualification, ax to {he ages at which such
oourses or rtudy and examinations are required to be undergone, and generally ag
to the requirites for obhtain‘ng - nch qualifieation.

" 15. Inspections.—(Z) The Excoutive Committee may appoint such number of
Inspéetors as it deems necessary to attend any examinations held by authorities
in the Province$of India which grant recognired dental or dental hygieme quali--
fications and to inspeot any institution recognised as a training institution.

17%(2) Inspectors appointed under this soction shall not interfero with the éourse
of any examination but they shall report to the Exeentive Committee on the suffi-
oiency of every examination which they atiend and of the courses of study and
training at every institution which they inspect, and on any other matters with
regard to which the Executivo Committee may require them to rcport.
""" (3) The Executive Ccmmittee shall forward a copy of such report to the autho..
rity or inctitution conecrned and shall also forward copios with remarks, if any,
of the authority or institution concerned thercon to the Central Government and
‘t0 the Government of 1he Province in which the authority or institution is situa-
tod.

16. Withdrawal of recognition.—(I) When upon report by the Exesutive Com.
mitteo it appears to the Council—

(a) that the courses of study and traiving or the examinations to be
undergone in order {0 Gbiain a recognised dental or dental hygiene quali-
fication from any authority in a Province of India, cr the conditions for
admission to such courses or the standards of proficiency required from
the candidates at such examinations are not in conformily with
regulations made undor this Act or fal! short of the standards required
thereby, or

(b) that an institution does not satisfy the requirements of the Coun-
eil,

thé Council may rend to the Government of the Province in which the authority
or ingtitution is situated a statement to such cffect, and the Provincial Govern..
ment shall forward it, along with such remarks as it may think fit, to the autho-
rity-or institution concerned with an intimation of the poriod within which the av-
- thority or institution may submit its explanation to the Provincia! Government

==+ (2) On receipt of the explanation, or where no explanation is submitted within

- the period fixed, then on tho expiry of the period, the Provincial Government shall
after consulting the Provincial Council, forward its recommendations and thou-’f-
the Provincial Council, if any, to the Coundil,
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(3) The Council, after considering the recommendations of the Provinoislr?,
‘Government and the Provincial Council and after such further inquiry, if any, a8 it
may think fit to maks, may declare that the qualification granted by the authority:
or institution shall be a recognised dental or dental hygine qualification only when -
granted before a specified date. e
(4) The Council may declare that any recognised dental or dental hygiene
qualification granted outside the Provinces of India shall be * recognised as
such only if granted before a specified date. ~

17. Mode of declarations.—All deolarations under tectior 10, section 11 or sectic
16 shall be made by a resolution passed at & meeting of the Council and shall fort!
‘with be published in the official Gazette.

18. The Indian Register.—(7) The Council shall maintain a register of dentis
to be known-... the Indian Dentists I:egis ter and consisting of the entries in all tl
Provincial registers of dentists.

(2) Each Provincial Council shall supply to the Council twenty printed copies ¢
the Provincial register as soon as may be after the 1st day of April of each year, an
-each Registrar shall inform the Council witkout delay of all additions to and othe
amendments in the Provincial register,

18. Information to be fturnished.—() The Counoil shall furnish ocopies of it
minutes and of the minutes of the Executive Committee and an annual report ¢
{ts activities together with an abstract of its accounts to the Central Governmen

(2) The Central Government may publish in such manner as it thinks fit an:
report, copy or abstract furnished to it under this section.

20. Power to make regulations.—(I) The Council may, with the approval o
ithe Central Government, make regulations consistent with this Act to carry ou
‘the purposes of this Chapter. ‘

(2) In particular and without prejudice to the generality of the foregoing powe
such regulations may—

(a) provide for the management of the property of the Council an¢
the maintenance and audit of its accounts;

(b) prescribe the manner in which «lections under this Chaptrr shal
‘be conducted ;

(c) provide for the summoning and holding of meetings of the Counci
and the Executive Committee, the times and places at which surh meet
ings shall be held, the conduct of business thereat and the number o
members necesiary to constitute a quorum ;

(d) prescribe the functions of the Executive Committee ;
(e) prescribe the powers and duties of the President and Vioe-Presi
-dent ;

(f) prescribe the tenure of office and the powers and duties of thg‘
Secretary, Inspectors and other officers and servants of the Council ; -

(g) prescribe the standard curricula for th» training of dentists, ant
dental hygienists, and the conditions for admission to courses of suol
training ; -

(k) prescribe the standards of examinations and other requirementi
to be satisfied to secure for qualifications recognition under this Act; 7

(¢) any other matter which is to be or may be presciibed under tb%l

Act: L

Y3 Provided that regulations under clauses (g) and (%) shall be muade after oonsuf
¢ation with Provincial Governments.

4
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(8) To enable the Council to be first constituted, the Central Go b
make regulations for the conduct of the elections to the Council, and :ne;nTe?ﬂa:}:X
so made may be altered or rescinded by the Council in exercise of its powers under

,;.'iﬁig_leoﬁon.
CHAPTER III -
Provivonar, Dentar Couxores
jmrﬂmflo mtiilo; m&mﬁﬁ&n ﬁwmmm%m:inh:gi:gztw;ﬁ: gxfcill::

sapbion 22, the Provincial Government shall constitute s Provincial Council ~con-
_ #isting of tho following members, namely :—

(a) .four members elected from among themselves * * *
by dentists registered in Purt A of the Provincinl register;
(b) four members elected from among themselves * * ¢

by dentists registered in Part I3 of the Provine al register;

(c) the heads of dental colleges in the Province which grant re-
cognised dental qualifications ez officio;

(d) one. memher eleet:d from amonget themeelves by the mem
bers of the Medical Council or the Council of Medieal Registration of
the Province, as the case may be;

(¢) three members nominated by the Provincial Government:
* Provided that in the Province of West Bengal the Board established under
"the Bengal Dentists Act, 1939 (Bengal Act XII of 1939), shall be deemed to
be the Provincial Council constituted under this Act.
23. Inter-Provincial agresmants.—(I) Two or more Pr¢vinoial Governments may

enter into an agreement to be in foroe for such period and to be subject to renewal
for such further periods, if any, as may be specified in the agreement, to provide—

() for the constitution of & Joint Provincial Council for all the parti-
cipating Provinces, or
(b) for a Provincial Council of one Province to serve the needs of the
other participating Provinces.
(2) In addition to such matters as are in this Act spocified, an agreement under
44 gection may— . z-

(a) provide for the apportionment between the participating Provinces
of the expenditure in connection with the Provincial Council or Joint
Provincial Council ;

(b) determine which of the participating Provincial Governments
shall oxercieoe tho sovural funetiows of tho Provincial Government
under this Act, and the references in this Act to the Provincial Government
ghall be construed accordingly;

(c) provide for consultation between the participating Provincial
Governments either generally or with reference to particular matters aris.
ing under this Act ;

(d) make such incidental and ancillary provisions, not inconsistent
with this Act, as may be deemed necessary or expedient for giving effect
o to the agreement.

“=  (3) An agreement under this seotion shall be published in the official Gazettes
of the participating Provinces,
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23. Composition of Joint Provincial Oouncﬂs A Joint Drovincial Councxl
ghall consist of the following members, namely:—
(a) two members elected from smong themselves * * * * E
by dentists registered in Part A of the register of each o%
the participating Provinces;
(b) two members elected from among themselves * * * * .
by dentists registered in Part B of the register of each of tho-»
participating Provinces; i

(c) the heads of dental colleges in all the participating Provmces i
which grant recognised dentsl qualifications, ez officio;

(d) one member elected by the Medical Council or the Council of
Medical Registration, of each participating Province, as the case may
be, “.,’

,iio

...hav

"‘A

(e) two members  nominated by .-each participating Provmclal
Government.

24. Incorporation of Provincial Councils.—Iverv Provincial Conneil shall be
8 body corporate by such name as may be notified by the Provincial Govern-
ment in the official Gazette or, in the case of a Joint Provincial Council, a8 *
may be determined in the ugreement having perpetual succession and s«
common seal ' with power to acquire and hold property, both movable and *
immovable, and shall hy the said name sue and he sued. ~ :

95, Prosident and Vice-President of Provincisl Council.—(I) The President 4|
and Vice-President of the Provincial Council shall be elected by the members #
from among themselves: ¥ * * *

Provided that for five years from the first constitution of the Provmcxal
Council, the President shall, if the Provincial Government so decides, be 'aﬁ
person nominated by the Provincial Government who shall hold office at the
pleasure of the Provincial Government, and where he is pot already a mcmber, :
ghall be a member of the Provineial Council in addition to the members referred. .
to in section 21 or 23, as the case may be. 9

(2) The President. or Viee-President shall hold offien as such for a term not exe
osding five years and not extending bovond tho expiry of his term asa memher
of the Provincial Council, but subjoct to his being a member of the Provinoial.;,i
Council, he shall be eligible for ro-election. "

26, Mode of elections.—Eleotions under this Chaptor shall bo conduoted in the
proscribed mannor, and where any disputo arikes regarding any such eloetiov, if’
ghall be roferred {o tho Provincial Government. whose docision shall be final. "

97. Term of offica and casual vacancies.—(I) Subject to the provisions of thimj
goction, an olocted or nominated momber chall held offico for a term of five yesfy
from the date of his cloction or nomination or un:il his suecessor has been duly elem
ted or nominated, whichever is Jonger.

- (2) An olected or nominated member may at any time resign his mcmbershlg
by writing under his hand addressed {o {}o President, and the seat. of such member
sball thereupon became vacant.

:‘ﬁ

(3) An elocted or nominated member shall bo deemed {o have vacated his seat
if be is absent without excuse, sufficicnt in the opinion of the Provincial Council,
from three consecutive ordmar} meotings of tho Provincial Council, or in tho case
of & member whose name is roquired to be included in the mmqfrr if his name is’
removcd from the register, or if he has been elected under clause (d) of section

91 or 23,if ho coases ta bo & member of the Medical Council or the Council of
Medical Registation of the Povinco, 88 the case may be.
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(4) A casual vacancy in the Provincial Council shall be filled by frosh election
or nomination, as tho case may be, and the person elected or nominated to fil' the
‘vacanoy shall hold office only for the remainder of the term for which the member
‘fmggsfplaoe he takes was elected -or nominated.
-~ () Members of the Provincial Council shall be eligible for re.election or re-
pomination.
-242.°(6) No act done by the Provineial Council shall be called in quostion on the

- ground merely of the existence of any vacanoy in, or defeot in the constitution of,
-¢he Provincial Council.

T $£8. Btaff, remuneration and allowances.—(I) The Provinoisl Council may, with
=3he previous sanction of the Provincial Government,—-
(a) appoint a Registrar, who shall also act as Sceretary and if deemed
expediont, Troasurer, of tho Provincial Council ; .
o (b) appoint such other officers and servants as may be required to
enable the Provincial Council to carry out its functions under this Aow;
(c) reqmre and tako from the Secretary or from any other officer or
sorvant such security for the due performance of his dutics as the Pro-
vincial Council considers necessary ;
(d) fix tho salaries and allowances and other conditions of servioe
of the Sceretary and other officers and sorvants of the Provincial Council ;
(e) fix the rates and allowances payable to members of the Provincial
Council.
... (2) Notwithstanding anything contained in clause (a) of sub-section (1), for
Jthe first four years from the first constitution of the Provincial Council, the
Registrar of the Provincial Council shall be a person appointed by the Pro-
vincial Government, who shall hold office during the pleasure of the Provincial
Government. :

< 99, Eyecutive Committes.—(I) The Provincial Counocil shall constitute from
among its members an Executive Committee consisting of the President and Vice-
President ex officto, and such number of other members elected by the Provincial
Council * as may be presoribed.

@ (2) The President and Vice-President of the Provincial Council shall be chair-
man and vice-chairman, respectively, of the Executive Committee.

(3) A member of tho Executive Committee shall hold offico as such until the
expiry of his term of office as membeor of the Provincial Council, but subject to bis
being a member of the Provincial Council, be shall be eligible for re-election.

- (4) The Executive Committco shall exercisc and discharge such powers and

_duties as may be prescribed.

80, Information to be turnished.—(I) The Provincial Council shall furnish such
reports, copios of its minutes and of the minutes of the Executive Committee, and
abstracts of its accounts to the Proviacial /! :vornment as the Provincial Governs
ment may from time to time require and . .al! forward copies of all material so
furnished to the Pr~vincial Government to the Courcil.

~iis+(8) The Provincial Government may publish in such manner a8 it thinks fit
any report, copy or abstraot furnished to it under this section.

CHAPTER 1V
REGISTRATION

;nal. Preparation and maintenance of register.—(I) The Provinoial Government
shall as soon-as may be cause to be prepared in the manner hereinaftor provided
"a register of dentists for the Province.
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(2 TBE_Prdiihnial Council ghall poh its obhst,it,;xti}pp assume the duty of maizu
talning thg register. in acoOrdg.noe with the provisions of this Aet. Ty
(3) The register of dentists shall be maintained in two Parts, A and B, persong
possessing recognised dental. qualifications being registered in. Part. A and persony
not possessing such qualifications baing registered in Part B, o
(4) The register shall include the following partioulars, namely :— e

.. (a) the full name, nationality and- residential address of the register;:

ed person ; . . » .

(5) the date of his first admission to the register; - L
(c) bis qualification for registration, and the- date-on- which he ob.
tained his degree or diploma in dentistry, if any, and the authority which -
oqnfer;ed it; R

(@) his professional address TIIITRIIII

- (¢) such further particulars as may be prescribed.” . Y
82, First preparation of register.—(I) For the purpose of first preparing the
fegister of dentists, the Provincial Governmen shall, by notification inthe official -
Gazette, constitute a Registration Tribunal consisting of thrée personsand shall .
also appoint a Registrar who shall act as Secretary. of the. Tribunal. - g

~ (2) The Prqvincial Government shall, by the same or a like notification, appoint.;;
o date on or before which aﬂ)ﬁcation for registration, which ~ shall be accompanied:
by the presaribed fee, shall be made to the Registration Tribunal. :
" (3) Thbe Rogistration Tribunal shall examine every application received on or:
before the appointed date, and if it is satisfied that the applicant is qualified for:
registration under section 33, shall direct the entry of the name of the applicant
on the register. ' ;
777 14) 'The register so prepared shall thereafter be published in such manner
the Provinoisl Government may difect, and any person aggrieved by a decision of .
the Registration Tribunal expressed or implied in the register as so published may,
within thirty days from the date of such publication, appeal to an authority ap- -
ﬁted by the Provincisl Government in this behslf by notification in the official
ette. L

i

b o
i
N
2

(6) The Registrar shall amend the in acoordanoe with the decisions of the
autharity appointed under sub-section (£) and shall thereupon isstié to every person
whose name is entered on the register a certificate of registration in the prescribed
form. Cie e , Ui
(6) Upon the oonstitution of the Provincial Council, the register shall be given
into its custody, and the Provincial Government may direct that all or a.nyispeclﬁed
part of the application fees for registration in the first register shall be paid to the
oredi of the Provinaial Council el SRR i
38. Qualifications for eufry on first preparation of register.—(7) A porson shall
be entitled on payment of thq.prssqribpd}z@mhmfhjﬂ mame enfered on The register. '
when it is first prepared, i he resides or carrics on the profcssion of dentistry In tha
Provinoe and if he— : o

(#). bolds. a rocogniséd dentsl gualification, or. .

(b) does not hold such u@}palification but, being a Dritish subject
of Indian domisile, has been bngaged. in praclice-us a-dentist as his
principal means of livelihood in any Province of India for a period of

- " not less than five years prior. to’ the commencoment of -this"Act:

Provided that no person sther than a British subjoct of Iridian~domicile shall
be entitled to registration by virtue of a qualification specified in Part II of
the Schedule unless the Council has in pursuance of s scheme of reciprocity
declared that qualification to he & recognised dental qualification.




{ . Provuled further that'a person shall be entitled to regisiration by virtue of

ahﬁcatlon speclﬁed in Part III of the Schedule only if be is a Bntxsh
“of “Indian ‘Aoriiofls:"

Provided-further that for -the purposes. of the ﬁm rep&rgtxon p: the. regxster
$f“dentiste- under ‘this“Ast-in-the Province of West : £ engal, ‘s person phsll be .
;ﬁtltléd to have lns name entered in the appropnat.e Part of. the :eguw i
he s - registered -on- the--register of dental practitioners maintained under "the
Bengal Dentiste_Act, 1950 (Bengs] Act XII oi 1989) and no ragiatrmon &ee
ﬁqllz»beupoyoble«by-smhw ey ki

& 2) A person dormcﬂed in 4 Provmce of India shall be entxbled on psymmt -

of £he presonbod Tee o temporary regisiration as @ dentist for a period of five
yoars,~if -he-hmy-beerr-enguped orurc dentigt s his principal mesns of
livelihood -irsmry-Province of Indis for »-pefiod of not less than two or more
than-frve-yesrr hefore-the date of the commenpement of this Aet, and & persan
80 registered shall be entitled to permanent registration if within & period of
five-years-afier-that-date-he passes an examination which satisfies the require-

menta of the Qouneil.

#-34, Qualifioation Sor subdsequent registration. —Afier the date appointod under
mb—wﬂml’lp{monszapetsonshall.on yment of the prescribed foe, be-
sutitled to have his name entered on the register of dentists, if he resides or carries
¢n the profession-of dentistry in the Province and if he—

;w (3) holds a recognised dental qualification, ar
(5%) does not hold such s qualification but, being a British mbjm of

Indian domicile, has been engaged in practice as a dentist as his
meo.nsoflivelihoodinanz?mmoooflndnforsperiodofm Tews

-~ w#rﬂ'ﬂm TN WO AR Y y
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“recognised for this purpose by the Counail : R
’f’fmathtno notherth:xtx‘ aBr;&h;bjwtof Indian domiaile shall, ses
X to registrati virtue of .a cation specified in Part I of the
Sohedule,nnleutheﬂaunéhulnpmmoeof&mheme of reciprocity declared
tha.t qualification to be ureoognued dental qudnﬂuhon

Provuled farther that a person registered in Part B of the register shall be en-
-..uxkitled to-be registered in Part A thereof, if within s period of five years he passes an
“examination recognised for the purpose by the Council.

i 35. Scrutiny 0! Applications for registration.—(I) After the date appointed for
..$he receipt of applications for registration in the firet register of dentim all appli.
.~ Gations ormgmtmhnnsnall be addressed to the Registrar of the Provinoial Counci}

o anied by the presoribed fee.

on upon  such- appIxoa.tmn tho Registrar is of opinion that the applicant is
entitled to have hxs name entered on tho register, he shall enter thereon the name of
-the applioant : -

Provided that no person, whose name has ander the provisions of this Act been
removed-from-thoregister-of any Province, shall be entitled to have his naue
antered Gi e Fegister-exoept with thllapyroval of the Provincial Council recorded
at a meeting.

(3) Any n whose a.pphoatxon for reglsmtion is rejected by the Registrar
may, within so months from the date of such rojection, appeal to the Provincial
Council, and the decision of the Provincial Council thereon be final,

(4) Upon entry in the register of & name under this section, the Registrar shall
issue a oartificate of registratlon in the prescribed form
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86. Registers of dental hygienists and dental mechanios.—(1) The Provinoial
‘Government may by notification in the official Gazette direct that the Provincial
Council shall maintain a register of dental hygienists or a register of dental meoha.nios.

(2) The provisions of section 35 shall, so far as they may be made apphoa.ble
apply in respeot.of applications for regwtmtxon in & register referred to in this section

$7. Qualification for registration s a dental hygienist.—A porson shall be ennued‘
-on payment of the presoribed fee to have his name registered on the register of dental
hygienists, if he resides in the Provinoe and holds a recognised . dental

hygiene qualification: e

|  Provided that for the purposes of the first register of dental hyglemsts,
| person shall be entitled to be registered, if he has been engaged as a dental
| hygienist as his principal means of livelihood for a period of not less than two

vears prior to the date of notification under sub-section (1) ~f section 36. :

38. Qualification for registration as a dental mechanic.—A person shall be ent:tlod
on payment of the prescribed fee to have his name entered in the register of dental”
mechanics, if he satisfies the prescribed requirements referred to in section 12 : 2

Provided that for the purposes of the preparation of the first register of dental"‘;

* mechanics a person shall be entitled to be registered, if he has been engaged as &%

dental mechanic as his principal means of livelihood for a period of not less tho.r?
two years prior to the dato of notification under sub-se«tion (7) of se:tion 36. &

30. Renewal fees.—(7) The Provinoial Government may, by notification in thcﬁ
official Gazette, direct that for the retention of a name in a register after the 31st”
dsy of December of the year following the year in which the name is first entered
in the register, there shall be paid annually to the Provincial Council such renewal
Tee as may be prescribed in respect of each register, and where such direction bnqg
been made, such renewal foe shall be due to be paid before the 1st day of April of the’
year to which it relates. d

(2) Where a renewal fee is not paid before the due date, the Registrar sh&ll “
remove the name of the defaulter from the register :

Provided that a namo so removed ma$ be restored to tho re fxster on payment -
ab any time during the remaining nine months of the ycar, of doublo tho renewal
fee presaribed. e

(3) On payment of the renewal fee, the Registrar shall in the presoribed manner
endorse the certificate of registration accordingly. r

(4) A person whose name is removed from the register under sub-section (&),
and i8 not restored thereto under the proviso to that sub-section, shall not be en- 2
titled to be again registcred except with the approval of the Provincial Council nndﬂ
on such conditions as to payment of fees as it may direct.

40. Entry of additional qualifications.—A regi :tered dontist shall on payment o
the proscribed foe be entitlod to have enterod in the rogister any further rocogumed
qualification which he may obtain. ,

41. Removal trom register.—(I) Subjeot to tho provisions of this section, thay
Provincial Council may order that the name of any person shall be removed from any-
registor where it is satisfied, after giving that person a reasonablo opportunity of bemgw
heard and after such farther i inquiry, if any, as i# may think fit to make,— 3

(i) that his name has been entered in the register by error or onﬂ,;z;:
account of misrepresentation or suppressxon of & material fact, or
(i) that he has been convicted of any offence or has been gmlty
of ony infamous conduct in any professional respect, which in the ¥
opinion of the Provincial Council renders him unfit o be kept in the &

register. . ,gi

\
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".“'(8) Anorder under sub-section (I) may direot that the person whose name is

‘ordered to be removed from a register shall be ineligible for registration in the Pro-
vince undor this Act either permanently ar for such period of years as may be specified.

T32(3) An order under sub-section (I) shall not take effect until the expiry of three

;ﬁ“pntba from tho date thereof.

(+4 -(€) A person aggrieved by an order under sub-section (1) may, within thirty days
_from 30 date thereof, appeal to the Provincial Government, and the order of the Pro-
yinolal Government upon such appeal shall be final. B

wpsi {6) A whose name has been removed from the register under this seotion

:or-under sub-section (2) of section 89 shall forthwith surrender his certificate of regis-
—4gretion to the Registrur, and the name so removed shall be published in the official

- 48, Restoration to register.—'I'lic Provineial Council may at any time, for
_reasons appearing to it sufficient and subject to the approval of the Provincial
~@overnment, order that upon puyment of the prescribed fee the name of 8

O ————

*person removed from a register shall be restored thereto.

- 48, Bar of jurisdiction.—No order refusing fo enter n name in a register or

removing a name from u register shull be ealled in question in any Court.
b ——

~ 44. Issue of duplicate. certificates. —Where it is shown to the satisfaction of
Registrar that a oertificate of registration has been los:' or destroyed, the
egis Yy, on payment of the prescribed fee, issue a duplicate certificate in
the preacribed form. .
< 80. Printing of registers.—As soon as may be after the 1st day of April in each
_year, the Registrar shall cause to be printed copies of the registers as they stood on
the said date and such copies shall be made available to persons applying therefor
on payment of the prescribed charge, and shall be evidence that on the said dat the
Egnom whose names are entered therein were registered dentists, registorod dental
ygienists or registered dental mechanios, as the case may be.

..-:-48. Eftect of registration.—(I) Any reference in any other law to a person re-
ocognised by law as a dentist shall be deemed to bea referenceto a dentist registered
under this Act.

s {2) No oertificate required by or under any other law from a dentist shall be valid
‘unless the person signing it is registerod as a dentist under this Act.

(3) After the expiry of two years from the commencement of this Act, a
persan who is not registcred in Part A of the Provincial rgister of dontists
shall not, excapt with the saiotion of th-: Provincial Gov.r.umer:ut, hold any
pppointment as dentist  * * _ in auy dispensary, hospital or other iustitu.
tion in the Provinoe which is supported wholly or partially from publio or loocal

" Provided that the provisions of this sub-section shall not apply to any
such perso.1 who is holding such an appointment at the comiiencement of this Act.
;.- '(4) After the expiry of two years from the publication of a register of dental
hygienists in a Provinoe, no person whose name is not entered in that register shall
hold appointment as dental hygionist in any dispensary, hospital or other institution
in tho Provinoe which is supported wholly or partially from publio or local funds.

v

S CHAPTER V

et MISOBLLANEOUS

¢ A7, Penalty for falsely claiming to be registered. —If any person whoto nathe is
" ngt, for the time being entered on a register of the Province falscly pretends  that it is
80 tqntered, or uses in oonnoction with his name or title any words.or Jettérs

reasonably caloulated to suggest that his nameis so entered, he shall be B\mishable




on first conviction with fine which may extend to five hundred rupees and oh
any subsequent conviction with imprisonment extendmg o six months or mﬂl ‘

tine not exceeding one thousand rupees or.with, both .. ..ou e wsms i i |

" Provided that it shall be a defence to show that’ the name of the sccused
is entered in s register of another Province and that at the time of the allegéd
offence. under.. thls section an’ apphcatxou for regmtramom th[ Ptdvin“ob ht‘a‘
been made. - - - M—— g

- 48, m oi tltlu.-—-If any person,— ‘' i v T
. . (a) not. being a person. reglstered in "‘,m SN NV DL % regmht
o oi dentxsts. takes or uses the description’ of dental pnctntxoner, dental
v smgeon, ‘surgeon * dentist, or dentist, or: gL
’ * * ‘1—— PR G — ‘::h} « ﬂ

e bl s -

(b) not. being a person whose name’ is, antéred obi & régister. of

den -hyg.enists, takes or uses in & Province wuere such regitter !M
been published, the title of deutsl hygienist, or ' s
(c) not being a person whose name is entered on & regmter Qi

dental mechanics, takes or uses in a Province whggg luch replte&
been publmhed the title of deutal meohnmo . - w:%.

49. Pnctlco by unroglltmd pemns —-(1) After- the ex;piry of twa mé» o8t
ﬁmm bommenoement of: this Ast: ify the ¢ ohse of déntists; | ﬁ’hﬂ" in'tha‘ Px
.qf nobds. where.. s register of dental fiygienists or: dmhtmechnmol g bedt
’:Md under section. 86 from such date as. may-be specied:in this: behdf
. 3he; Provincial Government by notification. in the official Gazette; in- the ' &
"oihdzntnl hygienists or dental mechanick, no person, other than a regutemd

Jentist, reristered demial hygmenist or registered Jenbal misshunls, i"'r’m"ﬂ
' dentistry, or the art of scaling; -eleaning or polishing teeth. or of makingor
rgptdrm} dentures_and dental appliances, as tbe oose- nay- he, or indicate. m

i-ony way that he-is prépared to.so pnctiu S i
, Provided that the provisions of this seotion shall not- apply to—"

(a) practice of dentistry by s registered medichl prastitioners-
(b) the.extraction of & tooth by any person- wher- the-vase 18 urf¥H
"and no registered dentist is available, so however tha$ tha atlom}
perfon;ae:l w:tbout th: tlll:h my glmat.br m.ar.nm:&’; i
¢ g,.8 g.- eanmgo:pol dtooth by
reglstemd dental hygienist ¥, % *  * e
W (Y the p rformance of dental work ot radiographio wotk o’ af"
R hospital or dlspensary maintained or supported from publiu or lo ,
funds; : 4
e (c) the- mechanieal  constriction”oi Fetiewa "“8{’ aed’zms or dmﬁl
L ‘applmnces bv a denhﬂ.mechame 5

] A

(9) Tt any person contravenes. the provmons of sub-section (1), he shall 51
pumshable ‘on - first - convietion' with' fine* which may ‘extend "to_five hundreq
rupées, and on any’ subsequent conviction with xmprlsonment extending to m
months or with fine not exceeding one thousand rupees or with both. §

50. Failure to surrender certificats of registration.—If any person whoss name
has been removed from a register fails without sufficient cause forthwith to surrendsf
hia cortifioate of registration, he shall be punishable with fine which may extond

fifty rupees.

4

s
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@ ,51- Oompanies not to engage in dentistry.— (1) Exoept as hereinafter provided,
‘the profession of dentistry shall not be carried on by a company or other corporate

‘”M(R) The provisions of sub-section (I) shall not apply to—

qeq- %o (6) & company or other corporste body which carries on no business
in other than the profession of dentistry or some business ancillary to the
profession of dentistry and of which the majority of the directors an:
a#i= all the operating are registered dentists ;

it (b) the ocarrying 0.1 of the profession of dentistry by employers who
er" provide dental treatment for their employees other:i:?tyhg for a \H
ol (c) the carrying on of the profession of dentistry by any hospital or

— d.bgennry or Institution for the training of dentists or dental hygi nists
or by any local authority or other body authorised or required by law to

e provide dental trestment .

~~~. Provided further that any company or other corporate body carrying on the
ypeofension of dentistry at the date of the commencement of this Aot m:y con inue
.40 do until the expiry of three years from such date.

] If any person contravenes the provisions of sub-section (1), he shall be
" punishable with fine  which may extend, on first conviction ta five hundred
‘rupees, or on any subsequent conviction with imprisonment. extending {o six

months or with fine not exceeding one thousand rupees or with both.

- 58, Cognisance of offenoes.—No Court shall take cognizance of any offence
_ ble under this Act except upon complaint made by ordenof the Provinoal

f&»;mnt or the Provinaial Counatl.
7" 53. Payment of part of fees to Council.—The Provinoial Couneil shall befure the

end of June in each year pay to the Council a sum equivalent to one- fourth
of the total fees realised by the Provincial Council under this Aot during the
period of twelve months ending on the 31st day of March of that yoyr-
*" 4, Appointment of Commission of Enquiry.—(1) Whenever it appears to
the Central Government that the Council is not complying with any of the
provisions of this Act, the Central Government may uppoint a Commission of
"] Enquiry consisting of three persous, two of whom shall be appointed by the
Central Government, one being the Judge of a High Court, and one by the
Council: and refer to it the matters on which the enquirv iz to be made.

(2) The Commission shall proceed to enquire in & summary manner and
report to the Central Govermment on the matters referred to it together with
such remdidies, if any, as the Gommission may like fo recommend.

_ (3) The Central Government may accept the report or remit the same to
the Cnramission for modification or reconsideration.

(4) After the report is finally accepted, the Central Government may order
the Council to adopt the remedies so recommended within such time as may
be specified in the order and if the Council fails to comply within the time
so specified, the Central Government may pass su~h order or take such action
as may be necessary to give effect to the recommendations of the Commission.

(6) Whenever it appears to the Provincial Government that the Provincial
Council is not complying with any of the provisions of this Act, the Provincial
Government may likewise appoint a similar Commission of Enquiry in respect
of the Provincial Council to make enquiry in like manner and pass such order
‘lor take such action as specified in sub-sections (3) and (4).




56, Power to maks rules.—(I) The Provmoml Government may, by notxﬁoﬁ
Nmovﬁml(}mm make rules to carry out the purposee of pmu Il

( ,.«0

(¢) In particular and without prejudioe to the generality of the foregoing pom
sach rules may provide for—

(a) the management of the property of the Provincial Council, sm;l &
the maintenance and audit of its accounts ;

(b) the manner in which oleotions under Ch&pter ILI shall be oondm

(c) the summoning and holding of meetings of the Provincial Coun
cil, the times and places at which such meetings shall be held, the con
duot of business thereat and the number of members necessary to form |
quorum ;

ro—— o

(d) the powers and duties of the President and Vmo-Presldent )
the Provincial Council ;

(¢) the constitution and functions of the Exeoutive Commitise
the summoning and holding of meetings ther-of, the times and places t
which such moetings shall be held, the number of members nEO0essary.
oonstitute & quorum ;

(f) the term of office and the powers and duties.of the Reghtri
and other ofticers and servant: of the Provincial “ouncil, igcluding th
amount and nature of ti e security “to be given by’ the Treasurer;

(g) the particulars to be stat:d, and the proof of qualifeaions t4
be given in applications for registrution under this Act;

(k) the foes paya'le for registration, anc the charge for supplyilq
copies of the registers ; "

(i) the form of ocrtificate~ o! registration and the manner of cndor-é
ment or renewal thereof ;

(g) any other matter which is to be or may b vrescribod und r qui
tem I11, IV and V, excopt sub-sections (1), (2). (3) and (4) of section 54

y Y
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. 7.7, (Bee section 10)
RECOGNISED DENTAL QUALIFICATIONS
Pt I . ;
"™ Degrees or diplomas in dentnstry issued by any o! the lol.lowmg puthormes -
B ‘. t *

(_1_)_ Board of Examiners, Caloutta Dental College -and Houpml,

if granted before the 1st day of January 1940,
1 (%) State. Medical Faculty, Bengal, Caloutta, if granted after the
- 81st day of December 1989.
. .Q_)_The University of Bombay.
(#) The College of Physicians and Surgeons, Bombay

(6) The Nair Hospital Dental Board, Bombay. =~ ~*=

‘ * * * * * *
¥ Pat II
t‘ ‘Degrees or diplomas in deuntistry issued by ;the -following authorities: —
! _Lshe Punjab University. .
Whe Punjab State Medical Faculty, Lahore.
~ 3) The Board of Examiners, College of Dentistry, Karachi, if

granfed before the 1st day of January 1942.
o (4) The Royal College of Burgeons, England.
o (6) The Royal College of Burgeons, Edinburgh.
(6) The Royal Faculty of Physicians and Surgeons of Glasgow.
(7) The Royal College of Burgeons, Ireland.
8 The Universities of Durham, London, Manchester, Birmin-

gham, Liverpool, Leeds, Sheffield, Bristol, St. Andrewn and Belfast.

and the National Umvemty of Ireland.
v * * * » . .

(9) Atlanta Southern Dental College, Atlanta, Georgis.

- (10) College of Dentistry, University of Illinois, Chicago, lllinois.
an College of Dental BSurgery, Lyola University, Chiocayo,

Illinois.

(18) North-Western Universityy Dental College, Chicago, Illinois.
13 Bchool of Dentistry, Indians University, Indianapolis, Indiana.
(14) College of Dentistry, University of Iowa City, Iows.
{15 Dental School, Harvard University, Boston, Massachusetts.

(16) Collegs of Dentistry, University of Nebrasks, Omahs,

Nebrasks.
----- - an School of Dental and Oral Surgery, Columbis University, New

York City. * *



” -
(18) University of Pennsylvania, Thomas Evans Dentul IUBN‘
School of Dentistry, Philadelphis, Pennsylvanis.
19) Texas Btate Dental College, Homhn, Texas.
(20) Umvomt.y of Minnesots, Minnesote.
_{(21) University of 8t. Louis,” Missouri.
(22) University of Michigan, Michigan.
(23) Tufts College, Boston, L
J24£) University of Toronto, Faculty of Dentistry, Toront_fg,~
Odtario. ' '
(25) Dental College of McGill University, Montresl, Quebee.
§2_6) Deutsche Zahnaerztliche Universitaets Institut, Bonn.
(27) Deutsche - Zahnaerrtliche Universitaets Institut, Munich,
(28) Ecole Dentaire de Paris, Paris.
®9) Eoole Dentaire Fraocsise, Paris.

(30) Any other foreign qualification approved in this behalf by
Dental Council of India, or before the smd Counci} is constituted, brw
the Centrsl Government, by notification in the official Gazette.

. Part I

The followmg qualifications: —
(1) Post-graduate certificate of dentutry of the University
Vienna (Z.D.8.). _
- (2) Any other foreign qualification approved in this behalf by ti
Central Government by notification in the official Garette.
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